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matter of Urgent 

Public Importance * 
was sent to the Gaya Civil Fire 
Brigade also which reached the site 
by road at about 3 A.M The fire was 
extinguished at about 5*30 A.M. 
About 2,600 sleepers were burnt in the 
fire and the total loss is estimated at 
Rs. 64,000 approximately.

2. A Senior Scale Officers' enquiry 
has been ordered and the cause of the 
fire is under investigation.

Shri Chintamoni Panigrahi (Puri): 
Sir, there was such a big fire on the 
Punjab side. Now there is another
fire in Bihar. How is it that in the 
first year of the Third Plan all the 
railway property is on fire?

Shrimati Maimoona Sultan: May I
know if this tragedy has been in the 
nature of a pure accident or is it that 
the possibility of sabotage cannot be 
entirely ruled out, because it is a 
strange coincidence that within a 
very short time of the other incident 
at Dhilwal we have another incideni 
at Nawadah? What is the Govern
ment’s information?

Shri S. V. Ramaswamy: The officers' 
enquiry is going on. We have to 
await a report.

Shrimati Maimoona Sultan: To
whom has this enquiry been entrust
ed?

Shri S. V. Ramaswamy: It is an
enquiry by senior scale officers.

Shri T. B. Vittal Rao (Khammam): 
What does that mean? Is it by the 
head of the department or by the 
divisional officers? All of them are 
senior scale officers.

Mr. Speaker: The amount here is 
Rs. 64,000. Both the reports will be 
placed on the Table of the House as 
soon as a report is received and the 
Government takes action thereon.

12.16 hrs.
PAPERS LAID ON THE TABLE

A u d it  R e p o r t , D e f e n c e  S e r v ic e , 1961 
a n d  A p p r o p r ia t io n  A c c o u n t s

The Minister of Transport and Com
munications (Dr. P. Subbarayan): Sir, 
on behalf of Shri Morarji Desai, I beg 
to lay on the Table a copy each of 
the following papers:—

(i) Audit Report, Defence Ser
vices, 1961 under Article 151(1) 
of the Constitution. [Placed in 
Library, See No. LT-2788/61].

(ii) Appropriation Accounts of 
the Defence Services for the year
1959-60 and Commercial Appendix 
thereto. [Pierced in Library9 
Sec No. LT-2789/61].

A m e n d m e n t  to  t h e  P u n ja b  M o to r  
V e h ic l e s  R u l e s

Dr. P. Subbarayan: Sir, on behalf 
of Shri Raj Bahadur, I beg to lay on 
the Table a copy of Notification No. 
H(T) 14-168/58 published in Himachal 
Pradesh Gazette dated the 25th 
November, 1960 making certain 
amendment to the Punjab Motor 
Vehicles Rules, 1940 as applied to 
Himachal Pradesh, under sub-section
(3) of Section 133 of the Motor 
Vehicles Act, 1939. [Placed in Library. 
See No. LT-2790/61].

12.17 hrs.
ESTIMATES COMMITTEE 

H u n d r e d  an d  f if t e e n t h  a n d  H undred

AND SIXTEENTH REPORTS

Shri Dasappa (Bangalore): Sir, I
beg to present the following Reports * 
of the Estimates Committee on the 
Ministry of Transport and Commu
nications:—

( 1 ) Hundred and Fifteenth Re
port on the Training and Em
ployment of Civil Pilots; and

(2) Hundred and Sixteenth Re
port on Hindustan Shipyard 
Limited (Reports and Accounts).
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